LOK SABHA DEBATES

1 LOK SABHA g

(4) A copy each of the following Notifi-

cations (Hindi and English versions)

Satwdw, March 15, 1900/Phalgura under section 46 of the Wealth Tax
25, 1901 (Szka). Act, 1957:—

(i) The Wealth Tax ({lkmcndmcnt)
The Lok Sabha metat Eleven of the Rules, 9% published in Noti-
clock fication No. S. Q. 41 in Gazetie

of India dated the 1gth January,

1980,

(it) The Wealth Tax (Sccond Amend-
ment) Rules, 1980 published in

PAPERS LAID ON THE TABLE Notification No. S. O. 75 (E) in
Gazette of India dated the 28th

Dermn SALes TAx (SECOND AMENDMENT) January, 1980.
RULES, CENTRAL Excise  (THIRD AMEND-
4ENT) RULES, NOTIFIGATIONS UNDER WEALIH
Tax Act, IncomMe Tax Aar, Customs AcT,
aND CeNTrRAL ExcisE RULES.

[MR. SPEAKER in the Chair]

[Placed in Library. See No. LT-492/80]

(5) A copy cach of the following Notifi-

THE MINISTER OF TFINANCE cations (Hind1 and English versions)

(SHRI R VENKATARAMAN) : On under section 296 of the Income-tax
bthalf of Shri Jagannath  Pabadia, Act, 1961:—

(i) The Income Tax (Sixth Amend-
ment) Rules, 1979 published in
Notification No. S. Q. 608 (E)
in Gazette of India dated the
2gth October, 1979.

1 bLeg to lay on the Table:

(1) A copy of the Delhi Sales Tax (Second
Amendment) Rules, 1980 (Hindi and
Fagluh vetsions) published in  Noti-
fication No. F.  4(50)f70 Fm. (G)
m Delhi Gazette dated the 22nd
February, 1980 under section 72
of the Delhi Sales Tax Act, 1975.

(1) The Income Tax (Anmendment)
Rules, 1980 published in Noti-
fication No. S.0. 40(E) in Gazettc,
of India dated the 1gth January,

[Placed in Libtary See No, LT-480/80] 1980

[Placed in Library. See No, LT-493/80]

(2) A copy ofthe Central Lxcise (Third
Amrndment) Rules, 1980 (Hindi and
Eunghish versions) published in Noti-
fication No. G. 5. R. 77 (E) in Gazette
of lndia datel the 6th Muarch, 1980,
under section 38 of the Central Excisc
and Salt Act, 1944.

(6) A copy each of the following Notifi-
cations (Hindi and English versions)
Under section 159 of the Customs
Act, 1962~

(i) GSR 35(E) published in Gazette
of India dated the 15th February,
1980 together with an explana-
tory memorandum  regarding
revision of exchange rates of

[Placed in Library See No. LT-390/80]

(3) A copy of the Central Board of Excise

aod Customs (Regulation of Tians-
action of Business)  .Amendment
Rules, 1979.  published in Notifi-
cation No. GSR 572 (E) m Gazette
of India dated the 5th  October,
1979 under sub-section (1) of section 4
of the Central Boards of Revenuc
Act, 1963.

[Plac:d in Library. Ses No. L'T-491/8¢c}

Pound Sterlinginto Indian curren-
cy o1 pice-persa.

(if) GSR. 64 (E) published in Gazette
of India dated the 27th Febuary,
1980 together with an explana-
tory memorandum regarding in-
crease in the countervailing duty
of Customs in imports of PVC..



Papers iuid

(iiiy GSR 71 (E) published in Gasette
of Inzin ditcd thucl grd Mlamh,
1980 together with an explana-
tory memorandum i
v(i’nqon of exchan cm&fi
Franct into Indian currency or
ui“'WMD

(iv) GSR 72 (F) published jn Gazeite
of India dated the grd March,
1980 together with an cxplana-
tory memorandum regarding
exemption to aluminium foil
interlined with issue paper for
use in tea chest linings from
whole of basic and additional
duties of Customs.

[Placed in Library, Sz¢ No. LT-494/80)

A copy cach of the following Notifi
@ mtic?rrs (Hindi and English versions)
issued under the Central Excise

Rules, 1944:—

\i) GSR 2g (E) published in_ Gazette
of India dated the 1st February,
1980 together with an explana-
tory memorandum regarding
amendment to Notification No,
89/79-CE dated the 1st March,

1979.

{ii) GSR. 61 (E) published in Gaz=tte
of India dated the 27th February,
1980 together with an explana-
tory memorandum regarding
increase in the rate of excise duty
on non-naphtha based PVC.

(i) GSR 62 (E) published in Gazctte
of India dated the 27th February,
1980 together withan explana-
tory memorsndum regarding
reduction in the rate of excise duty
on polystyrene.

{iv) GSR 63 (E) publishelin Gazette
of India datei the 27th February,
IQBO together with an explana-.

menorandum regarding
reduction in the rate of excise
duty on nylon moulding powder
and 4 other plastic resins.

{vy GSR 78 (E) published in Gazette
in India dated the 7th March,
1980 together with an explana-
tory memorandum regarding
extension of exemption of Gentral
Excise Duty on Nylon Yarn.

{Placedin Library. See No. LT-495/80]

MARCH 15, 1080

BUSINESS OF THE HOUSE

(BRI QL
. (

N%IN SU&}H): With Your permission
Sir, T rise to announce that Government
Business in this Houte during the week

commensing 17th March, 1980, will
cosist of =

(1) Consideration of any item of Govern-
ment Business carried over from
today's Order paper.

(2) General discussion on the Budg-ts
for 1980-81 voting of Demands for
grants on Account for 1980-81 and
dig~ussion and voting on the Supple-
mentary Drmands for  Grants for
1979-80 for the States of Maharashtra,
Orissa, Punjab, Rajasthan. Tamil
Nadu and Uttar Pradesh.

(3) Discussion on the Report of the Comm-
isvioer for Scheduled Castes and Se-
heduled ‘T'ribes for the year 1977-78.

(4) Consideration and passing of the
Requisitioning and Acquisition of Im-
movable Property (Amendment) Bill,
1980.

(5) Furthe discussion on the ofith Annual
Report of the Union Public S~rvice
C mmission,

SHRI G.M. BANATWALLA (Po-
nnani): Mr, Speaker, Sir, the Commis-
sioner for Linguistic Minorities is re-
gul:;md to submit Annual Reports, These

ual Reports are laid on the Table
of the House from time to time, The
Thirteenth Report of the Commisdoner
for Linguistic Minorities for 19%0-71
was laid on the Table of the House on
22nd  August, 1973.

The Fourteenth Report for 1971~72
was laid on the Table of the House on
1oth May, 1974. The Fifteenth Re-

for the year 1972-73 was laid on
the T;'!:e sql' the ]{IOE.Q on fl sth June,
1977. The Sixteent t for 1
was laid on the Tnblee?:cl"rthe Homs
15th June, 1977, We do not know about
other Reports, But now it is very clear
and it is very shocking that the Annual
Reports N?f the Cgmmi:ioner for Lin-
guistic Minorities for the year 1gyo-71
and for all the subsequent years have
not been discussed by this Homse. It
is a shocking state of affairs that for a
period of nearly nine to ten years these
Reports of the Commissioner for Lin-
guistic Minoritica have not been discuss-
ed. We talk a lot about the minorities
but, then, it is a matter of great regret
that we do no find sufficient time to
discuss these Reports required under
the Constitution. I therefore wurge on
the Government to sec to it that early



